“&-- DILHI LEGISLAITVE ASSEMBLY

BULLETIN PART - II
(G:N‘R\L INFO ¥ATION RELATING O L3GISLHPIVE AND OTHIR MATTERS)
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-i@ " Commencenent of Fifth Sonsion of the First Legislative

Assembly of the Wational Zapital Territory of Delhi

Menbers are informed that the Fifth Session of the First
legislative Assembly of the Wational Capital Territory of Delhi
will commence on HMonday, the 19th December, 1994 in the Assembly
Hall, 0ld Secretariat, Delhi.

2. Allotment of days for the transaction of business during
3 the Fifth Session.
F The sitting of the Legislative Assembly for the transaction

of Govt business have been fixed provisionally for 19, 20, 21,
22 and 23 of December, 1994,

The provisional calender of cittings is annexed herewith.

3. * 'Time of sittings of Legislative Asgsembly.

Untill the-Speaker otharwise directs, Legislative Assembly
ill, on days when there are sittings, sit from 2.66 P and will
ontinue untill the businzss fixed for the day is concluded.

. Allotment of days for answering guestions during the
Fifth Session (Rule 34).

The following days for cnswering juestions by Ministers
rotational order have been set out below during the Fifth
ssion :i-
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DEPARTIAIHTS DATE OF 73 IERING

JUESTIONS
inlstratlve Reforms, General Adminis- 19 12 94
ation, Development, Excise, Labour,
W& Justlce, Urban Development -
:v1ces, Vigllance, Environrant, Forest- 20,12 .04

Wildlife, Tourism, Elections, Tech.Edu-
tion, Education,

& Supplies, Pub. Relations, Sales Tax  21.12.94
udwara Elections & Administration, e
ance, Soc1al Wel fare & Employmnent

3 3u1ld1ng, Flood & Irrigation, - 27 12,94
ustries, Med.& Pub. Health,

iculture and Languages

sport, Home, Revenue, Planninq, 23,1284
perative, Prev, Of Fodd ~dult.,
s, Welfare of 3C/ST.
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It has been decidbd that the notices o7

* ments mentioned in Col 3 and 4.

5 o Date of Depar tments Last date of
sitting receipt of
' notices of
guestiohs
for the depts
indicated in
Col 3.,
i SRR - a3y (4)
e 19.12.94 Admn.“‘eforms 6.12.,94-1500hrs
S Gen Admin,Dev-
elopment, ©xcise
Labour,Laws Just.
Urban Development
2% 20.12.94 Services, Vigilance 7.12.94~1500hrs
nvironnant, forest ‘
%A4ild Life,Tourism,
2lections, Tech -
Education & ™Ay A=
tion.
3 21;12:94 Food & Supp.ies, 2,12.94-1500 hrs
' Pub. 2elations, e
35ales Tax, <curu-
dwara Ilec. & Admin
Finance, Social
Wwel fare, Employment.
3. 22.12.24 Land & Juild. 9.12.24-1500hrs
Floods, Indus-
_tries, ied & Pub.
Hiealth, Agricul-
.. . ture, Languages.
5 23.12.94 Transport, Home 9,12.94-1500hrs
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5. Notices of questions and holding hallots.
‘Under ule 30 of the wules ~f ~“rocedure and Zonduct of

3usiness in the Legislative Assembly.
notice of guestions ta ba ¢itcn oy
THRZE SCARRED W ISTIOUS on a day <an

.
=1
l\.'.l

session will be received upto th> cates give
on the dates indicated against eac e

Ravenue, Planning
LS, Co-operative, Prev.
" of Food Adult.,
Jails, wWelfareof
Soi=,

Contd on page 3ee=

not less than 12 days clear
: ha ilzmbers and not more than
~ asked vide Rule 33 ibid.
qaastions for the Fifth
4 below for the depart=
‘he hallot thereof will, be held

Date of holdin

6.12.94=1700h

912,94=12

351lots for
the notices
of gquestions
for determi-
ning priority
for osral ans-
Wers.

t5)

7.12.94-1700

8.12.94-1700

9.12.94~17
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NOTE : 1. UNotices of questions for the Fifth session will
"be received with iamediate eifect.

2. The Member mry civa 'otice of conly five gquestions
in a day inc¢luding Starred, unstarred and Short
Notice uuestions (Rule - 33).

3. "on'ble tlembher-may kindly note that if notice
of any question iz received after thes last date,
time and departmant as indicated in Col 3 & 2
of the para 5 will stand disallowed.

4, The clubking of questions will only be done in
¢case o’ more tlembers glve notice of the same
substance for the sane date. Any questions re=
ceived on the sane subject for answers for the
subseguent dates are liable to be disallowed.

{2ule 28(vi)).

5. ‘lembers are rejuested kindly to indicate clearly
and legibly their priority on the guestions. In
case no priority is indicated, the priority will
~a decided according to their time of receipt.

6. 3Ballots will bz held in the presence of an
officer of thas Asszmbly Secretariat. Members are
requested kindly to make it convinient to witness
the balloting of notices of questions on the
dates fixed for the purpose (Rule 30(4)).

Private #Members 3usiness during the Fifth Session.

Friday, the 23rd December, 1224, hasbeen allotted for
transaction of Private Membasr's Business durd ng the Fifth
Session.

Private Members Resolut ions.

Members are informedthat the Speaker has keen pleased
ts allot Friday, the 23rd Decomber, 19924, for the receipt
»f Private Member's Resoalution. The Private Member's
Resolytion would be recoived unts 1500 hrs on 12.12.12924
and balloting of the same would be done on 13.12,1994 at
1700 hrs. Balloting would be held in the Room &
Secretary(Vidhan Sabha) on the day and time fixed for it.

A Member who wishes to move resslutiosn shall give
10 days notice o f his intention and shall together with
the notice, submit tho text of resolution he wishes to
move (Rule 85).

Attendance Registor

Attention of all dombors io dinvited o Nule 237 of
the Rules of Procedurc and Conduct of Business in the

Contd.. - I..4,
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Legislative Assembly undcr whieh the Hon'bl e Members have to mrk
sttendance in the register beforc the meeting of the Houseis
adjourned for the day. The atteondance register is kept daily
hal £-an=hour before the si:tiig in Lcit aad right lobbies of the
House. The Members are requested kindly to mrk their attendance
therein daily.

9, Procedure of ilotices.

Attention of Mombers is invited to Rule 238 of the Rules
of Procedure and Conduct ~f 3usinzss In the Legislative Assembly
which reads as follows :- :

np38(1) : Every noticn romuirced hy the Rules shall be
given in writing addrosscd to the Secretary and shall
be left at the table or his office during working hours".

np38(2) : Unless otherwino provided in these rules, a
notice received in thig »:Zice at hours after other than
these specified in the »receeding sub-rule shall be
treated as given on the nuxt npening day.”

n538(3) : while the Toue. *s sitting, copies of the notic
except of cut motions rcocived under sub-rule(1l) upto
.4.00 PM shall be circulatod by the Secretary to Members

. the rext day."

Every notice should ke signed in ink by the Member giving
tte notice, indicating thc division number, and name of
tte Member in capital leticers and should b2 deposited in
the Assembly tlotice Office.

all notices delivered ia the Assenbly Notjce Office are
date stanpped and “M2 time of réceipt is also indicated
thereon. .

The Assembly Noticz Oiffic» is responsible for transmissi
of the notices to Branch./Oificers concerned without de
Members are therefora, bpoeuosted hot to deposit their
notices either at the Teblo of the House or with any ot

‘Officer/Branch of tha Assomdly Secretariat.

"“The-hour’s specified for the notices lbeing received by
the Assembly Notice Office are between 9.30 hrs and
1500 hrs on the date me ntionad for the same. Notices
l1eft at the Notice Office after 1500 hrs would be treated
as given at 2.30 hrs on the next working day. This is
not- intended to proclude the ilembers from sending notice

' addressed to the Secretary by post.
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Communications on diffcrent miters may not be combined
in one letter.

Notices period required for some of the notices which
arce frequently given by ilanhbers, is as under :=—

_...n-.-—o--——..__....v---—_-——.-—.-—--———.——

le Jduestions Starred & Unsiarred Not less than
12 clear days

24 Short ‘Iotice Juestiosns Not less than
3 clear days.

3. Private Members' Resolutions Not less than
10 days
4. Private Memhers' 8ills 15 days
10. Orders reclating to admission to various galleries of

the House.

Attention of Hon'ble :iembcrs is invited to the orders
issued under Rule 263 of the Rul:s u# Procedure and Conduct of
Business in the Legislative Assem'.ly by the Hon'ble Speaker dated
19.8.19%94 in Clause 6 whiresf iaosortant directions with rcgard to
admission in Visitors' Gallery hi.v: boen given. In sub-clause(5)
of the Clause 6 thoreof provisions for issue. of admission cards
that application forms meust ha suomitted one clear day before
the date of sitting of the Houss. “h> admission card meant for
the sitting of the House on 19 Dac 1994ywill be accepted by Friday,
the 16th December, 1994. Similarlv ~ards for admission for sitting
of 20th December 1994 will be issu~d on I 19th Yecomber, 1994
and so.’ on. NO ADUISSION CaRDS FQ ! ©1: VISITORS' GALLERY WILL BE

L302D OW THE SAME DAY ¥O« Luif. 4 O 73 HOUSH.

P.N. GUPTA
SECRIEITARY

et et S




